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ORDER

Ld. Counsel for the financial creditor and the corporate
debtor is present.

Both the parties made a joint request for adjournment.
Prayer is allowed.

Ld. Counsel for the corporate debtor has filed
supplementary affidavit today in the Tribunal. Ld. Counsel for
the financial creditor submitted that he needs time to seek
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instructions from his client as well as for filing rejoinder to the
supplementary affidavit filed by the corporate debtor today.
Time is granted.

List it on 05/03/2018.
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